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4. 

Application No..( ... :/)....... 	...C?..0.............. 01200 

Applicant (s) ........ .. .......................... 	 Respondent (s) 

Advocate 	 . . 	 . Advocate 
for Applicant ....... for Respondent(s) 
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L 

:cruitmnt of Oroup-.D staff for Khurda !c 

Divion of East Coast Railiys (pertaining t; 

vertisement/btification t.1/98 dtd,05,1... 

is the subject matter of consider•tion in this 

:ricinal iplication filed under SectIon 19 of th: 

njstrative TrIo-unalt Act,1995. 

L! 
/ 

a: tLon. It 	T.rhe ;ns issued 

1.n admit card t; 	::r' thi:. physical test ihich be  

rtttende 	It 	s,h; !JaS 	c a I led to the 

:Trjttefl t?;t and)it is alleged by the çplicsn ,  

_:t•_ 	 _1\ 	 ;d 

Soç .T) 
	 o3.03 ,0 
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Notes of the Registry 
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I 	 I , 	C 	 t t 	th at he 	ro 'ure L 
A 

cricinai cortificea fr. v. r.Lfication that Was 
/ 	 1 	 also 
Lc / 	 taken on 01.10.04. It hben alleged that after 

JL[,/(h 	fying all his oricinal tostonials, the 

Qr 	 itarifyinci authorities told him, verbally, that he 

has been djg-,u1ifid 4  It has been alleged further 
Re 	 .o_ ctA 

U 	that after that date (01.10.04) piicant repeatadly 
'1- A 	tQf 	ft 

a:.proached the Authorities(y suhnitting representa-

tion)ani nc heed havino bean iaaicl to his cTrievinceo 
I 

he 	':Tc)aCbed this Tribunal in an earlier 0,A. No . 

20c/05;hic1- was withdrawn by him on 30.06.05 

)4 	with 1.ibert\, to aoach this Tribunal aeain 	It 

-- 	 Pr5) 0t 05.00.05, 	p11cant su'mitted a rerrase- 

GJ)c/ C/P 	ntatlan to th6 i)RM(P) of Khurda ad Diviaian of 

4iQy 	
c7 	kt Coast ai1ways and that)wLthout hearn an 

thing from the Respondents side, he has arain filed 

the present O.A.b.2010/06 for redessal of his 

7 	ievanco 

N.D.!3.Pad-i, 11 .Ccnsel 	Ol rifle for the 

AL.) licant. and NR.0 .ath, £i .Standing Counsel f o r 

the Rallways;on whcm acoy of this O.P. had already 

z31nce  It is alleoed by the ..plicant that he 

came out success ful' in 	:h.'sjca 1 Test aryi also 

in the Jritten Test md that - e was called -10 r 

'..er±ficñtin of his oricjinai 8ocuxrents/test1rnonials, 

th& Respo ndents/the Recru Ltina uthorites. .Trc enIe r 

ghlit 	intimate him as to what had haa.nd 

to his case. It aepars, as disclosed by the 

Applicant, heias 	4ormec1 by the testimonials 

verifying authoriies that he ,,:as disqualified. 

et 	e r)Tons fa his dir ualifictian ouaht to 

A 
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have ten m9e krwn to hi.rn. 

In the aforesaid prernises1 th.is O. 	1 

hereby disposed of ith a direction to th 

Res o n1 :nts to intim etc. the result o -t 

/the reason for dec1air 	is:s1 

ficd;by erri of Narch,2003. 

'ith the aOrsair ob:rvti i 	.ror. 

tien, this O.A. st.in:9 	ispcsed of at the 

admission stage. 

Seri codes of this order t. the oopcnee 

nts,aionc with copies of the prsent 

200/06, at the cost. of the ?piicant. 

r.Padhi, Id .Courisel appearinc cor the  

nt uneotakes to deposit the recpi.tred postages 

1or traflmission of the order and O.A to 

Res.!,1 end. one set 	epcial mr enee: 

for transmission of this order and cooies of 

this O.. L the cs .bs .2, 3 & 4;in 	rs; of 

the da;. 

p1ilicant should approach the Respo ndene 

cs.2 & 3 on 10.03.06 iith all his oriqina. 

testimonials and a copy of this order. The 

Res .b .2 should cause necessary ro_vorirc 

tion of the oricin3l testimonials of the 

Aplicant.be-fore communcatinq the final viejs' 

in the matter relatino to the cTs of the 

Lic ant. 

Free copies of this order be handed ever 

to the Ld.cwnor?l anpearirle or beth 

arties. A free copy of this order he also 

sent to th: plicent in the adress aien in 

the C.?\, 


